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Man held for 21 murder
of Bengal BJP worker

Press Trust of India
letters@hindustantimes.com

KOLKATA: The CBI on Thursday
arrested a proclaimed offender
from Siliguri in north Bengal, in
a 2021 post-poll violence case
relating to the murder of BJP
worker Manik Maitra in Cooch
Behar's Sitalkuchi, the agency
said in a statement.

The accused, Shyamal Bar-
man, was at large since registra-
tion of FIR in the case and never
joined the investigation or the
trial, the CBI claimed.

The agency had announced a
cash reward of 50,000 for his
arrest, it said.

Barman was produced in
court and remanded in judicial
custodv. the CBI added.

Maitra, a BJP worker from Sit-
alkuchi, was attacked by
unknown persons who assaulted
him with an iron rod after the
assembly election results were
declared on May 2, 2021.

According to the FIR, he was
also shot by the attackers. The
victim was later taken to a local
hospital, where he died the next
day.

The matter was first heard by
a bench of the Calcutta High
Court which took cognisance of
areport by the National Human
Rights Commission (NHRC) in
this regard.

The CBI, at the direction of the
high court, took over the investi-
gation into Maitra's death and
filed an FIR on August 27 that
vear.



Times of India, Hyderabad, 19/06/2026
gt Page No: 5, Size: 25.59cm x 24.00cm

NATIONAL HUMAN
RIGHTS COMMISSION

AP cop faces fresh scrutiny
over ‘suicide video’ of goon

History-sheeter missing case: AP court
orders cops to preserve CCTV footage

Vijayawada: The missing case of Vijayawada history-sheeter
Gade Sai Krishna took a significant turn on Thursday after |l
additional judicial magistrate of first class court directed
authorities to preserve all CCTV footage recorded at Krishnalanka
police station between May 1and June 1. Acting on petitions filed
by Sai Krishna's mother, Gade Vijayalakshmi, the court ordered
police officials to protect and store footage from cameras
installed inand around the police station. The court also ordered
the production of call datarecords and location details of two
mobile numbers of Sai Krishna between May 1and June 1. T

Venu.Lanka@timesofindia.com

Vijayawada: Even as cont-
roversy brews over the alle-
ged custodial death of histo-
ry-sheeter Sai Krishna,
Krishnalanka police inspec-
tor Nagaraju, who has since
been suspended, is facing
fresh allegations in connec-
tion with the suicide of anot-
her history-sheeter, Perupo-
gu Kranthi Kumar.

Kranthi Kumar, son of
MRPS activist Perupogu
Venkateswara Rao Madiga,
died by suicide on May 21.
Weeks later, the case has re-
surfaced dramatically follo-
wing the emergence of a sel-
fie video purportedly recor-
ded by Kranthi before his de-
ath. The video went viral on
social media on Thursday.

In the purported video,
Kranthi Kumar alleged that
he was being harassed and
assaulted by Nagaraju. He

accused the officer for dri-
ving him tosuicide. The con-
tents of the video have spar-
ked fresh debate, particular-
ly because the allegations
target the same officer, who
is already facing scrutiny in
Sai Krishna case.

Police sources pointed
out that Kranthi Kumar had
a criminal history, with nine
casesregistered against him

in various police stations in
and around Vijayawada.
Meanwhile, former Vija-
yawada MP Kesineni Srini-
vas (Nani) on Thursday app-
roached the National Hu-
man Rights Commission, se-
eking accountability from
senior officers. He also de-
manded the suspension of
NTR district police commis-
sioner SV Rajasekhar Babu.
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Custodial death: Ex-MP
moves NHRC for probe

DC CORRESPONDENT
VUAYAWADA, JUNE 18

Former MP  Kesineni
Srinivas lodged a complaint
with National Human
Rights Commission (NHRC)
on the custodial death of
Gade Sai Krishna of
Krishnalanka and crema-
tion of his body in a clan-
destine manner.

The former MP went on to
demand a judicial inquiry
and suspension of the
Vijayawada police commis-
sioner. In his ecomplaint,
Kesineni stated that the
local youth Sai Krishna had
been taken into custody by
Krishnalanka police on
May 9 from Markapuram on
charges of his involvement
in eriminal cases.

He had been detained for
over 35 days at various loca-
tions and inside the
Krishnalanka police sta-
tion, where he had been
subject to third-degree tor-
ture, which led to his death.

The family of the
deceased has accused the
police of cremating Sai
Krishna's body and dump-
ing his ashes into the
Krishna River.

The ex-MP requested the
NHRC to order an inde-
pendent judicial inquiry
into the illegal detention,
brutal torture, custodial
death and illegal disposal of
the body and ashes of Sai
Krishna.



§7

S
NATIONAL HUMAN
RIGHTS COMMISSION

Hindustan, Jamshedpur, 19/06/2026
Page No: 9, Size: 16.06cm x 12.22cm

TRAR Y ANDN b AN R eleh

T oS TS B R
Wﬁﬁ?‘.ﬁwnqﬁms
Ago waiRal # I F
TR AT A 5 T i
S Eee] & 3 STE- S
fowml ¥ 9o F| T
B eGP Ea ke Bl AT e e
ST oA T ST T
TS AR HIF 7 A el |
qﬁﬁmwm‘ﬁ'ﬂ‘inmw
3w 38 gafaar #) T 46

deIg g 105613?5 a's'm&aa

Wﬂmﬁgﬁgmﬁmmﬁﬁmﬁwmﬁmwmgﬁ
B T Agds- Asfhal &l Weam= |
ramerT 6 F qﬁm#‘m‘—'n
& 9 wfeenzi wEa A
AT =1 fewraa 7 fomm 21

I IR B T A R
Hifes! 4 O wfaeray 29,
AREE, T e 3 ST
TEAFE



S
NATIONAL HUMAN
RIGHTS COMMISSION

Hindustan, Patna, 19/06/2026
Page No: 2, Size: 35.37cm % 19.10cm

ANcAd TISde feafiies & <1 TR It 31 A GR1 3ave, Wil 2 oot HIchCaT &b 1R <18 ciloll i Siigel T aeTiell Siicll A1 GaTd

a‘laﬁlzﬁlm%losasas Asfpal placRIATsID

| ) = S [yUR Uid 3R ot Hol
g CRECRCE N B
, = ufafafin PR &1 YeTeYs 3w ot difga 3"2 ﬂlzmaawEEﬂB
TEEAT o T Ao fe M{ﬁ@ﬁﬁ;gﬁﬂi}gﬁ# o
e Egeh- gl e 831 T8 16 weEge (fam) 1w
< oK 9 O 3 T <% e 1€ 41 g 2 5 s o BT R e
e 7 ST g 1 e ﬁﬂw“fa‘?ﬁ R T T S e gﬁiﬂmmm
e e A T aﬁﬁ}?ra‘mg;q B9 o o R e 1 B & A firde
H wH 105 eTga-ergfH Ll S N | afer 5 e SR i R %wmq MW
e S zrme‘ﬁr%h el frn 1 ad F S TS T | ane et R U e
e a’amﬁtaﬁznr ) 24 e fePrEl =it ¥ wm o e § o A | ofer & R iR e o
Hem-Hem  fawr W] Seiteh o) THEGA T I BAS 130 | 301 3101 Tav el §
DI % o A | E a B s e i o e | ORI TRV | AT S 3
T AT S Y, R i . . iRA DT BT RUR AR o imamay | e o g v i
mmmﬂﬁma‘aﬁﬁ ﬂﬂﬂ‘éﬂq? A= — AR &l Sl B AT e oo 2fen dem wrae | 60 A1 3R TG g9 8,
mmmgwqﬁﬁﬁg ________ uﬂwawmwmﬂﬁmm asﬁdfﬁﬁﬁmmmmuﬁw P AR AC AN NNR  feafepre (ot ) 35 rarers i gﬁmﬁ%ﬁwﬁlﬁmﬂ
T T | sty GRAIA25-25 BRBTREIY e ey | s o s s
s | SRS e o e gkt gl a0 WA i s (2T
sfeenal =i A o B | R o PR A e g qw e A ey T TSN, TG e 30 e
Fep 3 feen i, woen | O PORIAAAIREAN W oo o s o o o a3 e B weor T 6 e e e e g e i
A A NAFAPRITTT 35 bon & ofiy Bfeifes 9 409 S oW A N 21913200 GRicR 8 PRI G gu gd o SV, 30 & agery el 1 el e st b i 3t
qummﬁﬁm AR IS BB T T TR 2N 3 | T T I 1 ellerd Fel el o | el i) o1 SR | sisfferg S A T A e E
ElLEA T AR I
TGS HA T FAGH- & dHA, WoRE, Wage,  AiEE 9e & aed AWel  USds #i| AEA 3 39 1 RIS T - e awE e T 4| T A & T qaF
aEFE R T AR w e s gt i wm ARt R Ed T Y T WIS A AMalesn S aEe a1 S v S e
TR A EE T F (A € | ueed 69 FAR A | g O 4 gferd #R TH AEI-SAAT FHA A T o T o1 w0 | Seitean =9 @i off e i, AR T F
TGEF I TAV-TA AR WEA ¥ FaRn 6 6ea aeR, w09 150 9 e e e wenen eagae e a e die & fen T 21 fie 9 g % fou U fa a o foe | deert 3
AR TR AT A AR T w N A T T, W o e R 1 et A e s TR ame e i aiao0  wARER aEm b wee AL e s
e A M A EE ey drEed i Sl wim w= geiee g Eee dfed § dus e A ash-asi i B aeh-aeiE w1 9H e ¥ e i et Ak s e s SR



§7

S
NATIONAL HUMAN
RIGHTS COMMISSION

GG el &

RrorId Bean Ta3eeh
FESVH  (UHHRAUE)
F HeTE one fawrer
oF TRAR T W g
femdt & gfers wAHEE #
T W & g
T TEF FE fw # R
ECACECTANE e
2t yferaeftl # wer 4
fee & fom TEaRTE
fei wee . TR 1
Fo fF dr=n mm ame H
T qAAEFR FE 3T
faer = gEmdd F gue
Sorl 9 fatga forrmad =
Yot SRR SR T
fof oo F 92 ff 3%
T AT T, uEs Ei
fmra A= F A F T

Prabhat Khabar, Patna, 19/06/2026
Page No: 5, Size: 4.42cm x 10.64cm



§

f Pragativadi, Online News, 19/06/2026

Source: https://pragativadi.com/odisha-cm-suspends-senior-ips-officer-

dayal-gangwar-amid-balianta-lynching-controversy/

Odisha CM Suspends Senior IPS Officer Dayal Gangwar Amid Balianta Lynching Controversy
by Yajati Rout June 18, 2026 in Odisha, Trending Now

In a decisive administrative move, Odisha Chief Minister Mohan Charan Majhi has ordered the transfer of senior
IPS officer Dayal Gangwar, Officer on Special Duty (OSD) in the Home Department, with immediate effect.

The decision comes in the wake of intense public scrutiny and allegations linking Gangwar, a 1998-batch officer, to
the tragic mob-lynching of Government Railway Police (GRP) Constable Soumya Ranjan Swain on May 7 in
Balianta, on the outskirts of Bhubaneswar.

Swain’s family has accused the senior officer of mentally and physically harassing the constable by allegedly
forcing him to perform personal duties unrelated to his official role during Gangwar’s earlier tenure as ADG

(Railway).

As the Crime Branch continues its probe and the National Human Rights Commission (NHRC) has recorded
statements, all eyes remain on whether further action will follow.

CM Majhi's government has signalled zero tolerance for any lapses that erode public confidence in the system.
Justice for Soumya and systemic reforms could define the legacy of this sensitive case.
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Andhra Pradesh
East Godavari SP begins probe into Sai Krishna's disappearance

The rowdy-sheeter case has gained significant attention following allegations of custodial torture and a suspected
lockup death at the Krishna Lanka police station.
Phanindra Papasani Updated on: 19 Jun 2026, 8:16 am

VIJAYAWADA: East Godavari district Superintendent of Police D Narasimha Kishore has been appointed as
investigation officer to conduct an independent probe into the circumstances surrounding Gade Sai Krishna's
disappearance. The disappearance of Sai Krishna, a rowdy-sheeter, after he was allegedly taken into custody by
Krishna Lanka police has triggered statewide concern, prompting the State government to order a high-level
inquiry.

The rowdy-sheeter case has gained significant attention following allegations of custodial torture and a suspected
lockup death at the Krishna Lanka police station.

According to sources, Narasimha Kishore, along with senior officers, visited the Krishna Lanka police station on
Thursday, and examined available records and evidence.

More torture claims surface against CI

Krishna Lanka Circle Inspector SSV Nagaraju has already been suspended pending investigation. Murali Krishna
has assumed charge as the new Circle Inspector.

Sai Krishna's mother Vijayalakshmi has made an emotional appeal to authorities, demanding that police reveal
her son’s whereabouts. “Show us where Sai Krishna is. If he is dead, at least hand over his body,” she said. Family
members have demanded a Central Bureau of Investigation (CBI) inquiry, alleging attempts to suppress evidence
in the case.

Taking the issue to national level, former Vijayawada MP Kesineni Srinivas alias Nani has written to the National
Human Rights Commission, alleging a custodial death and accusing police officials of destroying evidence. The
former MP further argued that senior police officers should be held accountable under the principle of command
responsibility.

Adding to the controversy, purported videos surfaced online in which individuals alleged that suspended CI
Nagaraju subjected them to physical torture. A video linked to the suicide of Kranthi Kumar, who died last month,
reportedly accused Nagaraju of harassment. One Mahankali Chandu has also claimed to be an eyewitness,
alleging that Sai Krishna was brutally assaulted inside the police station.

Vijayawada police have so far not issued a statement, while the probe continues amid growing public scrutiny.
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However, the appointment of an SP rank officer instead of an officer above the rank of IG to probe the matter, has
become a subject of discussion among IPS circles.
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Stakeholders support legislation to decriminalise politics: Joint committee chairperson Sarangi
Story by PTI
18 Jun * 2 min read « Updated 1d ago

Key takeaways

Legislative Support: The Constitution (130th Amendment) Bill, 2025 aims to decriminalise politics, prevent
government from being run from jail, and strengthen accountability**. Stakeholders, including states like
Telangana and Punjab, have expressed support with suggestions for modifications.

Key Provisions: If a PM, CM, or minister is arrested for an offence with punishment of 5+ years and not granted
bail within 30 days, they would cease to hold office**, reinforcing public trust and accountability.

Stakeholder Engagement: The 31-member joint committee held meetings with state officials, NHRC, NGOs, and
universities across 9 states/UTs, receiving supportive feedback** and recommendations without opposition to the
bill's intent.

New Delhi, Jun 17 (PTI) The joint committee of Parliament examining the Constitution (130th Amendment) Bill,
2025, on removal of PMs, CMs and ministers from office if they are detained for over 30 days on serious charges
has received support and suggestions on the proposed legislation and found no resistance to its intent to
decriminalise politics, panel chairman and BJP MP Aparajita Sarangi said on Wednesday.

The 31-member committee held a stakeholders' meet at the Delhi Secretariat with Chief Minister Rekha Gupta,
departments of Law and Home of the Delhi government, National Human Rights Commission (NHRC), Guru

Gobind Singh Indraprastha University and NGO Common Cause.

Addressing a press conference, Sarangi said that the stakeholders extended support to the bill and also submitted
some written comments and suggestions.

Sarangi said the committee has held 11 meetings so far and visited nine states and Union Territories, including
Rajasthan, Haryana, Delhi, Chhattisgarh, Telangana and Punjab.

She claimed that states such as Telangana and Punjab, which are ruled by non-NDA parties, are among those who
have expressed support for the spirit of the proposed legislation while suggesting certain modifications.

The proposed legislations seeks to decriminalise politics, prevent government being run from jail and strengthen
accountability in public life, she said.

The Constitution (130th Amendment) Bill and two related legislations -- ]-K Reorganisation (A) Bill, 2025, and The
Government of UTs (A) Bill, 2025 -- were tabled in the Lok Sabha on August 20, 2025.

One of the key provisions in the Constitution (130th Amendment) Bill proposes that if the prime minister, a chief
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minister, a Union minister or a state minister is arrested for an offence carrying a punishment of five years or
more and is not granted bail within 30 days, the person would cease to hold office.

The joint committee was constituted in November 2025 to examine the Bills.

Sarangi said the panel's interactions so far have indicated support rather than resistance to the intent of the bills
introduced in the Lok Sabha in August 2025.

"There have been useful suggestions and recommendations, but no opposition to the objective behind them," she
said.

The panel, which has been boycotted by the opposition, also met Delhi Chief Minister Rekha Gupta who lauded
the bills as an important initiative to reinforce accountability in public life.

She welcomed the chairperson and members, including K Laxman, Ujjwal Nikam, DK Aruna, Parshottam Rupala,
Asaduddin Owaisi, Anurag Thakur, Brij Lal, Brijmohan Agrawal among others, at the Secretariat.

"The proposed bills represent an important initiative towards reinforcing accountability, transparency and
constitutional morality in public life," she said.

The primary objective of the Constitution (130th Amendment) Bill, currently under consideration, is to further
strengthen public trust in individuals holding public office, she said. PTI VIT RT
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Lynching Controversy;IPS Dayal Gangwar Suspended by Chief Minister,Odisha
0 odishabarta O June 19, 2026

Bureau,Odishabarta

Bhubaneswar,(18/06/26):In a decisive administrative move, Odisha Chief Minister Mohan Charan Majhi has
ordered the transfer of senior IPS officer Dayal Gangwar, Officer on Special Duty (OSD) in the Home Department,
with immediate effect.

The decision comes in the wake of intense public scrutiny and allegations linking Gangwar, a 1998-batch officer, to
the tragic mob-lynching of Government Railway Police (GRP) Constable Soumya Ranjan Swain on May 7 in
Balianta, on the outskirts of Bhubaneswar.

Swain’s family has accused the senior officer of mentally and physically harassing the constable by allegedly
forcing him to perform personal duties unrelated to his official role during Gangwar’s earlier tenure as ADG
(Railway).

As the Crime Branch continues its probe and the National Human Rights Commission (NHRC) has recorded
statements, all eyes remain on whether further action will follow.

CM Majhi's government has signalled zero tolerance for any lapses that erode public confidence in the system.
Justice for Soumya and systemic reforms could define the legacy of this sensitive case.
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Odisha IPS officer suspended
City |Debabrata Mohapatra | Jun 18, 2026, 23:16 IST

Bhubaneswar: Odisha govt on Thursday suspended senior IPS officer Dayal Gangwar, who has been at the centre
of a controversy following last month's Balianta lynching case involving railway constable Soumya Ranjan Swain.

“Chief minister Mohan Charan Majhi has suspended Dayal Gangwar," a brief statement from the CMO read,
without elaborating on the grounds for action.

Govt sources said Gangwar's role is not directly linked to the lynching, but he faces an administrative inquiry after
Swain’s family accused him of harassment and exploitation. The family claims Swain was compelled to serve as
Gangwar'’s domestic help during his tenure as ADG (railway) in 2023-24.

As per the suspension order, seen by TOI, “The DGP submitted a confidential report regarding retention of eight
govt railway police personnel by Dayal Gangwar for work in his residence, even after his transfer from the post of
ADGP railway & coastal security, without approval of the competent authority. A disciplinary proceeding against
Gangwar is contemplated on the grounds of grave misconduct as a member of the Indian Police Service.”

Gangwar's suspension comes days after the National Human Rights Commission (NHRC) questioned him during
its probe earlier this month into Swain's murder and misuse of his post. Gangwar had earlier been shunted from
the post of ADG (communication) and assigned as officer on special duty (OSD) in the home department on May
25 — a posting widely seen as punitive and insignificant.

The govt railway police (GRP) recently submitted a report to the Human Rights Protection Cell (HRPC) of Odisha
police, alleging that Swain was illegally engaged for Gangwar's domestic work.

Swain, 32, was lynched by a mob on May 7 after allegations surfaced that he attempted to rape a 22-year-old
woman on the roadside. The incident unfolded in front of police personnel, prompting the suspension of four
officers and the transfer of the Balianta inspector in-charge. So far, 18 people have been arrested.
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NHRC steps in as children trek 14 km through forest in Karnataka
1d * 2 min read

Bengaluru: The National Human Rights Commission (NHRC) has issued conditional summons to senior Karnataka
government officials over allegations that more than 50 students from a remote village in Chamarajanagar district
are forced to walk nearly 14 kilometres daily through dense forest and wildlife-prone areas to attend school.

The summons, issued through a speaking order dated June 16, have been served to the Principal Secretary of the
Department of Primary and Secondary Education and the Deputy Commissioner of Chamarajanagar district.

The case relates to students from Pachedoddi village in Hanur taluk, who reportedly traverse forest stretches,
including areas known for tiger movement, due to the absence of proper road connectivity and public transport
facilities.

The matter came before the NHRC following a pro bono complaint filed by Hyderabad-based human rights
advocate Yennam Balachander Reddy. The complaint alleged that the students are exposed to serious risks,
including wild animal attacks, physical exhaustion, psychological stress and disruption of education, thereby
affecting their constitutional rights to life, safety, dignity and education.

No toilets, tribal kids brave snakes in forest: NHRC asks Telangana to explain Details not furnished despite
repeated directions

According to NHRC records, the commission had on December 23, 2025, directed the Karnataka Education
Department and the district administration to conduct an inquiry and submit an action taken report (ATR) within
two weeks. A reminder was subsequently issued on February 3, 2026. However, despite repeated directions, the
authorities allegedly failed to furnish the required report.

Taking serious note of the non-compliance, the NHRC observed that if the allegations are found to be true, they
may amount to violations of fundamental rights guaranteed under Articles 21 and 21A of the Constitution.

The Commission also referred to a 2017 Supreme Court judgment in Manager Palathingal MLP School vs
Sethumadhavan PK, which emphasised that children should not be compelled to walk long distances to access
education.

The conditional summons have been issued under Section 13 of the Protection of Human Rights Act, 1993. The
officials have been directed to appear personally or through an authorised representative familiar with the facts
of the case.

The matter is scheduled for hearing before the NHRC on July 15 at Manav Adhikar Bhawan in New Delhi. However,
the commission has clarified that the personal appearance of the officials will not be required if the inquiry report
and ATR are submitted on or before July 1.
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The case has once again brought attention to the challenges faced by students in remote forest regions and the
need for improved connectivity and educational access in rural Karnataka.
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NorthEast
NHRC Urged to Probe Alleged Extortion Linked to Complaint in Minor Chakma Girl Death Case

The case relates to the death of a minor Chakma girl who was reportedly employed as a domestic worker and
died in Roing, Lower Dibang Valley district, on December 11, 2025
DY365 Jun 18, 2026 16:20 IST

Guwahati/New Delhi: The Arunachal Pradesh Chakma Youth Association (APCYA) has approached the National
Human Rights Commission (NHRC), seeking an investigation into allegations of extortion linked to a complaint
concerning the death of a 15-year-old Chakma girl in Arunachal Pradesh.

The case relates to the death of a minor Chakma girl who was reportedly employed as a domestic worker and
died in Roing, Lower Dibang Valley district, on December 11, 2025. Earlier, the NHRC, through proceedings dated
March 13, 2026, had recommended that the Government of Arunachal Pradesh hand over the inquiry to the
Central Bureau of Investigation (CBI), citing the need for a fair, independent and child-sensitive investigation into
the matter.

In a fresh complaint submitted to the NHRC, APCYA alleged that Chikond Chand Chakma of the All India Chakma
Students Union (AICSU), who had originally filed the complaint before the NHRC, along with another individual
identified as Amit Chakma, received or extorted ¥3 lakh from the employer of the deceased minor to settle the
matter.

The allegation is based on a video that surfaced on social media in which the victim's father, Lakkhimuni Chakma
of Gautampur village in Changlang district, allegedly claimed that the employer paid %3 lakh, of which he received
¥1.10 lakh while the remaining ¥1.90 lakh was allegedly taken by the two individuals.

APCYA further alleged that after the video surfaced, AICSU constituted an internal inquiry committee to examine
the matter. According to the association, the committee subsequently dismissed the allegations made by the
victim's father.

Reacting to the development, APCYA president Rup Singh Chakma claimed that if the allegations are found to be
true, it would amount to a serious misuse of a human rights complaint process and could potentially affect the
pursuit of justice in the death case.

The organisation has requested the NHRC to direct its Investigation Division to conduct an independent inquiry
into the allegations. APCYA has also sought referral of the findings to the CBI, contending that any alleged

monetary transaction connected to the case could interfere with the ongoing pursuit of justice.

There has been no immediate response from AICSU regarding the fresh complaint filed before the NHRC. The
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allegations have not been independently verified, and no findings have been issued by the NHRC on the latest
claims.
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Custodial death of youth alleged
Created On: 19 June 2026 6:45 AM IST
By The Hans India

Rajamahendravaram: Human Rights Watch Director Balu Akkisa has lodged a complaint with the National Human
Rights Commission (NHRC), New Delhi, seeking an inquiry into the alleged custodial death of a youth in Krishna
Lanka Police Station, Vijayawada. The complaint has been registered by the NHRC as Diary No 13905/IN/2026.
According to the complaint, G Sai Krishna, a 25-year-old youth against whom criminal cases had reportedly been
registered in the past, was taken into police custody on May 9, 2026, as part of an investigation. However, he has
not returned home since then and has reportedly been missing for more than a month. The complaint cites
reports published in print and electronic media suggesting that Sai Krishna's death may have occurred while he
was in police custody. His mother has alleged that her son may have been subjected to torture during detention
in Vijayawada and suspects that he died as a result of custodial violence. Balu Akkisa urged the NHRC to conduct
an independent and impartial investigation into the incident, determine the facts surrounding Sai Krishna's
disappearance and suspected death, and ensure accountability if any human rights violations are established. The
complaint further demands that appropriate compensation be provided to the victim’s family and that justice be
delivered in accordance with the law. The case has drawn attention from human rights activists, who have called
for transparency and a thorough probe into the circumstances surrounding the youth's disappearance and
alleged custodial death.
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Arunachal Pradesh Chakma body seeks NHRC inquiry into alleged extortion linked to minor Chakma girl's death
Northeast NewsbyNortheast News June 18, 2026 in Arunachal Pradesh

Itanagar: The Arunachal Pradesh Chakma Youth Association (APCYA) has approached the National Human Rights
Commission (NHRC), seeking an investigation into allegations that money was taken from the employer of a 15-

year-old Chakma girl who died in Arunachal Pradesh, even as the Commission has already ordered a CBI inquiry
into the case.

In a statement issued on Thursday, the APCYA said it had filed a complaint before the NHRC alleging that Chikond
Chand Chakma of the All India Chakma Students Union (AICSU), who is the complainant in NHRC Case No.
57/2/18/2025-CL, and another individual, Amit Chakma, allegedly received or extorted Rs 3 lakh from the girl's
employer to settle the matter.

The NHRC had earlier, through its order dated March 13, 2026, recommended that the Arunachal Pradesh
government hand over the investigation into the death of the minor girl to the Central Bureau of Investigation
(CBI).

The Commission cited lapses in the earlier inquiries and called for a fair, independent and child-sensitive
investigation under relevant criminal and child protection laws.

The girl, who was employed as a domestic worker, died in Roing in Lower Dibang Valley district on December 11,
2025.

According to the APCYA, a video circulated on social media in which the victim's father, Lakkhimuni Chakma of
Gautampur village in Changlang district, alleged that the employer had paid Rs 3 lakh. He claimed that he
received Rs 1.10 lakh, while the remaining Rs 1.90 lakh was allegedly taken by Chikond Chand Chakma and Amit
Chakma.

APCYA president Rup Singh Chakma alleged that after the video surfaced, the AICSU constituted an internal
inquiry committee instead of bringing the matter to the notice of the NHRC. He claimed that the committee,
comprising office-bearers and members of the student organisation and its affiliated bodies, later rejected the
allegations made by the victim’s father.

Describing the matter as serious, Rup Singh Chakma alleged that the reported monetary transaction could
undermine the investigation into the girl's death and deny justice to the victim and her family.

“This is not only a grave injustice in a case involving the death of a 15-year-old girl, for which the NHRC had
ordered a CBI inquiry, but it also raises concerns that the complaint filed before the Commission may have been
used as a means to extract money, compromise the investigation, and deny justice to the victim and her family,”
Chakma said.
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He further claimed that complaints filed before the NHRC should not be misused as a means of extracting money
or settling disputes. “The alleged misuse of the NHRC to extort money or settle a case involving the death of a
young girl calls for urgent intervention by the Commission. The NHRC must ensure that its platform is not used
for personal gain,” he added.

“Extortion from employers of child labourers and from victims’ families during rescue operations has become a
growing menace among the Chakma community in Arunachal Pradesh. Such practices often prevent legal action
against the accused and contribute to the continuation of child labour from the Chakma community in the state,”
he stated.

The Arunachal Pradesh Chakma Youth Association (APCYA) has urged the NHRC to direct its Investigation Division
to probe the allegations, stating that the credibility of the Commission is at stake.

It has also requested that its complaint, along with the findings of any NHRC inquiry, be forwarded to the CBI,
arguing that the alleged exchange of Rs 3 lakh could compromise the investigation and hinder justice in the case
of the 15-year-old Chakma girl's death.
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Arunachal: APCYA seeks NHRC probe into extortion claims over minor girl's death

The case relates to the death of a 15-year-old Chakma girl who was employed as a domestic help and died in
Roing on December 11, 2025

by Sandeep Sharma

June 18, 2026 8: 45 pm

Reported by Sandeep Sharma

Guwahati: The Arunachal Pradesh Chakma Youth Association (APCYA) has approached the National Human Rights
Commission (NHRC), seeking an investigation into allegations that Rs 3 lakh was allegedly taken from the
employer of a 15-year-old Chakma girl who died in Roing, Lower Dibang Valley district, while the case was under
consideration by the rights body.

In a complaint submitted to the NHRC on Thursday, the APCYA urged the commission to register a case against
Chikond Chand Chakma of the All India Chakma Students Union (AICSU), who is the complainant in NHRC Case
No. 57/2/18/2025-CL, and his alleged accomplice Amit Chakma.

The association alleged that the two took or extorted Rs 3,00,000 from the employer of the deceased girl in an
attempt to settle the matter.

The case relates to the death of a 15-year-old Chakma girl who was employed as a domestic help and died in
Roing on December 11, 2025.

Earlier, on March 13, 2026, the NHRC had recommended that the Chief Secretary of Arunachal Pradesh hand over
the inquiry into the girl's death to the Central Bureau of Investigation (CBI) for a “fair, independent, and child-
sensitive” investigation, citing lapses in the earlier inquiries conducted in the case.

According to the APCYA, a video of the victim's father, Lakkhimuni Chakma of Gautampur village under Diyun
Circle in Changlang district, later surfaced on social media.

In the video, he allegedly stated that the employer had paid Rs 3 lakh, of which he received Rs 1.10 lakh, while the
remaining Rs 1.90 lakh was taken by Chikond Chand Chakma and Amit Chakma.

APCYA president Rup Singh Chakma alleged that after the video emerged, the AICSU constituted an internal
inquiry committee instead of informing the NHRC about the allegations.

The committee comprised Drishyamuni Chakma, president of AICSU; Uttam Chakma, adviser, AICSU; Parbesh
Chakma, president of the Central Mizoram Chakma Students Union and executive member of AICSU; Ahimsak
Chakma, general secretary of AICSU; Jiban Basu Chakma, president of the Tripura Chakma Students Association
and member of AICSU; and Sunil Kumar Chakma, legal secretary of AICSU.
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“Expectedly, the AICSU, which acted as the judge and jury with respect to the complaint against itself, dismissed
the allegations made in the video by Lakkhimuni Chakma, father of the deceased,” Rup Singh Chakma said.

He further alleged that the matter raised serious concerns about the integrity of the complaint process and its
possible impact on the pursuit of justice in the case.

“This is not only gross injustice against the death of a 15-year-old girl, in which the NHRC was pleased to order an
inquiry by the CBI, but it appears to be a case of the complaint filed with the NHRC being used as a means to
extort money to settle the matter, vitiate the investigation, and deny justice to the victim and her family,” he said.

Rup Singh Chakma also claimed that misuse of complaints relating to child labour cases had become a growing
concern within sections of the Chakma community in Arunachal Pradesh.

“This abuse of the NHRC for the purpose of extortion or taking money to settle the death of a girl calls for proper
intervention by the NHRC to ensure that no one uses the NHRC for the purpose of extortion. Extortion from those
who employ child labourers from the Chakma community and the victims' families to settle the matters, especially
during rescue of the victims, has become a menace among the Chakmas in Arunachal Pradesh. Often the accused
cannot be prosecuted, thereby creating a vicious cycle of child labour from the Chakma community in the state,”
he alleged.

The APCYA has requested the NHRC to direct its Investigation Division to conduct an inquiry into the allegations
and to share its findings with the CBI, contending that the alleged exchange of Rs 3 lakh could potentially affect
the ongoing inquiry and the course of justice in the death of the minor girl.
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NHRC seeks report on ‘police shortage’ in Jeypore
City Lalmohan Patnaik | Jun 18, 2026, 18:52 IST

Cuttack: National Human Rights Commission (NHRC) on Thursday asked the Odisha govt to examine the
allegations of acute police manpower shortage and inadequate infrastructure at Jeypore town in Koraput district
and submit an action-taken report within eight weeks.

The direction came after the commission considered a complaint filed by Jeypore-based human rights activist and
advocate Anup Kumar Patro. In a communication issued on June 18 to the chief secretary, the NHRC said the
complaint was being forwarded to the competent authority for appropriate action.

"The authority concerned is directed to take appropriate action within eight weeks, associating the
complainant/victim, and to inform him/her of the action taken in the matter," the commission stated.

Patro's complaint highlighted what it described as a persistent shortage of police personnel in Jeypore Town,
Jeypore Sadar and Women police stations. Referring to Bureau of Police Research and Development (BPRD) data,
he claimed Odisha's police-to-population ratio (between 80 and 133 personnel per lakh) remains below the
national average and the United Nations-recommended benchmark of 222 per one lakh.

According to the petition, the shortage of personnel and lack of modern infrastructure have implications not only
for policing but also for human rights. It alleged that inadequate housing facilities, poor living conditions and
excessive workload affect the dignity and welfare of police personnel, while insufficient investigative resources
compromise citizens' access to effective and timely investigation.

The complaint further contended that inadequate police strength in Jeypore, a major urban centre of Koraput
district, has left residents vulnerable to crime and weakened delivery of policing services. It also alleged that the
state failed to establish adequate welfare mechanisms and improve working conditions in line with Supreme
Court directives on police reforms.

Seeking intervention, Patro urged the NHRC to direct the chief secretary and director general of police to furnish
details of sanctioned and actual manpower in the three police stations, take steps to fill vacancies and conduct an
inquiry into police housing and infrastructure across Koraput district.


https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-police-shortage-in-jeypore/amp_articleshow/131832309.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-police-shortage-in-jeypore/amp_articleshow/131832309.cms
https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-police-shortage-in-jeypore/amp_articleshow/131832309.cms

§

i ETV Bharat, Online News, 19/06/2026

Source: https://www.etvbharat.com/en/state/arunachal-pradesh-minor-
worker-death-case-takes-new-turn-youth-body-alleges-extortion-seeks-
nhrc-probe-enn26061804486

ETV Bharat / state
Arunachal Pradesh Minor Worker's Death Case Takes New Turn: Youth Body Alleges Extortion, Seeks NHRC Probe

Allegations emerge months after NHRC recommended a CBI inquiry into the Arunachal Pradesh teenager’s death,
reports ETV Bharat's Gautam Debroy.

By ETV Bharat English Team

Published : June 18, 2026 at 5:36 PM IST

New Delhi: The death of a 15-year-old Chakma girl employed as a domestic worker in Arunachal Pradesh has
taken a dramatic new turn, with a youth organisation alleging that money meant to settle the matter was
siphoned off by individuals associated with the complaint that was originally filed before the National Human
Rights Commission (NHRC).

The Arunachal Pradesh Chakma Youth Association (APCYA) on Thursday approached the NHRC seeking an
investigation into allegations that Rs 3 lakh was collected from the employer of the girl, who died at Roing in
Lower Dibang Valley district of Arunachal Pradesh on December 11, 2025.

The organisation has urged the Commission to examine whether the complaint was misused for personal gain.

The case drew national attention after the NHRC, citing lapses in the initial inquiry, recommended Arunachal
Pradesh government in March 2026 to hand over the investigation to the Central Bureau of Investigation (CBI) for
a fair, independent and child-sensitive probe into the circumstances surrounding the teenager's death.

Now, APCYA claims that a video circulating on social media features the victim’s father, alleging that the employer
paid Rs 3 lakh, of which his family received Rs 1.10 lakh while the remaining Rs 1.90 lakh was allegedly retained by
Chikond Chand Chakma of the All India Chakma Students Union (AICSU) and another individual, Amit Chakma.

Ironically, the allegations have intensified concerns over whether the pursuit of justice for the deceased may have
been compromised by financial dealings outside the legal process.

According to APCYA president Rup Singh Chakma, the AICSU subsequently constituted an internal inquiry
committee to examine the allegations and rejected the claims made in the father's video. He argued that such an
exercise lacked independence because the organisation was effectively investigating allegations against its own
members.

Calling for NHRC intervention, the APCYA alleged that if the claims are true, it could amount to an attempt to
influence the course of justice in a case involving the death of a minor domestic worker. The organisation
contended that any exchange of money connected with the matter could potentially interfere with the integrity of
the investigation and undermine accountability.
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Beyond the immediate allegations, the association has raised broader concerns about the vulnerability of children
from economically disadvantaged communities who end up in domestic work. It argued that any effort to
privately settle such cases could discourage proper prosecution and perpetuate cycles of child labour and
exploitation.

The organisation also warned that misuse of human rights mechanisms for alleged extortion, if established, could
damage public confidence in institutions designed to protect victims and ensure accountability.

“APCYA has therefore requested the NHRC to initiate an investigation through its own investigation division and,
based on its findings, refer the matter to the CBI alongside the already recommended inquiry into the teenager’s
death,” Rup Singh Chakma said.
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Ex-MP Kesineni Approaches NHRC For Probe Into Sai Krishna's Custodial Death
Sampat G. Samritan 18 June 2026 11:56 PM

The ex-MP went on to demand a judicial inquiry and suspension of the Vijayawada police commissioner.

Vijayawada: Former MP Kesineni Srinivas lodged a complaint with National Human Rights Commission (NHRC) on
the custodial death of Gade Sai Krishna and cremation of his body in a clandestine manner. The ex-MP went on to
demand a judicial inquiry and suspension of the Vijayawada police commissioner. In his complaint, Kesineni
stated that the local youth Sai Krishna had been taken into custody by Krishnalanka police on May 9 from
Markapuram on charges of his involvement in criminal cases. He had been detained for over 35 days at various
locations and inside the Krishnalanka police station, where he had been subject to third-degree torture, which led
to his death. The family of the deceased has accused the police of cremating Sai Krishna's body and dumping his
ashes into the Krishna River. The former MP requested the NHRC to order an independent judicial inquiry into the
illegal detention, brutal torture, custodial death and illegal disposal of the body as well as ashes of Sai Krishna.

( Source : Deccan Chronicle)
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Benjamin Thomas
TeRTTAd Jun 18, 2026 - 18:29

g4 9ig a1 A A Rsigarst 7 g8 T HiAd Sweifead 39 (dAiehard 3U) & AT TR TERT STTehiL ek ehid g B AHaT R
ST (NHRC) # Ueh anfeiepiiven fR1erad gst aaers g1 fadsett (Dishadaily) &t Uk RUlé & SiaR, gd @idg A gferd R 7R 3R
T §U HIHe &h! T <Tieh ST e ht JivT 2 g1

FHRAA AR F R @I 36 gfere J e Wrdeptot & 2ra ht T T STE-TwhR A faar arfes ud-fEft etk & fsma furg s adh)
31 gam o BRIG R QT et Sl 7€ A & 38T Y TISHWT Sl 1R ept oo At & T8 faam |

ud gige 7 'wrie ReifRafafad & dga gadtem fSien gfers smger (CP) Ta.af. USIgRar o1q ah! dchlel UTa § Feifad st et /i
3018 &1 IBi R Fmra foh fasraaret # gfera thaeft gfaifdin ot serere anftharsi o1 a1 @ T8t € 3R U "Uigae deadc fKfsdhe”
EEIEEE

ST = ATSHWT & Y fgrd 3R HfAd 5T F 9 AT W ORT 176(1A) & d8d I<hId Yoh Wdia <A11Aeh g [ e I 3G
frar 1


https://www.infonasional.com/in/kesineni-nani-nhrc-vijayawada-lockup-death
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Mooknayak, Online News, 19/06/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.themooknayak.com/livelihood/150-dalit-families-face-
livelihood-crisis-as-meerut-leather-units-sealed-nhrc-steps-in

3TTstifaent
ke | T emed gRicy die g ¥ 150 3faid aRary i srrsfifdesr wr dehe, NHRC = sheldrex & AT &RT

3RIY g 6 13 arder ot e w7 e fopeht e e & aienes gapreant or et @ <t 39 Sars @ 9 150 gfeld gRart &
arrsiiferest g g3 & 9fR 3 anfefer Tepe qam st sielt fRIfA o1 arem o @ &
The Mooknayak Published on: 19 Jun 2026, 2:22 am

W3- et & GIR THNE TeheoT # ISR AFaT SR 31T & 9e fUieh S 3 63 oid gy Sie Aforge #%s @t Atfed st
foram &1 o 3 Arret & Y 1€ BrarE Rulé gt Twdtg & iR wRgd o & fAder Rw &1 ikdera & fh 21 72 ol #a # gferdl R 9gd
IR & T NS shifd 31 & Top ufafAfesa A g sreaet AAehid & Aqa § LT AHATEDR RN Hl T fAhrd o
o |

fRYeprara # T gR fRIT THeiteA seRrsdl ol fomT g Fae & Hiet fohy ST et ATTer o T ATl N shifd gt 36 IS sege
feepid = saman {3 mia R # gfeid TATsT & ol difedt & aeites o1 i ahed 311 38 8| I9ch SIgER foiar 3m fen siffiehenT, IR
TG TRPR GRT 31 THLMY Sh1gd| eh HHTUT HerT 7T AT 3fR 37T Sigeel 17 S 2034 dk J4 81

fererrad # TRYT e R g foh 13 Srde ot fSier e A fo fonedt qd e & g Tiented genrsa o Hiet o ol TR & fh
LT Sl ST hedT AT e AT TN & ol ot gafed Iur 781 o 1, fgdh $RUT dRdl $Ud T JTel TR gl I8 &l
| NS Shifd St a1 3Ta & fob 39 SRaTs & shde 150 gfeld IRaRT &t srrsfifdent maifad gs & iR 3 anfefer Hene aum A< Sielt
fRIfd &1 I AR 3B &

forerraa # Tt AaTfdeR ST & SRty fohar T o 3 A v @t R fahar Se o Tfenes gorea @ T getaw
gt IRERT &t G 39T sgaar Henfeld e 3R Srshifarenr SifSfa st &t srgafa < SITq ) At @t 1fiRar @ dd gu g
AFATSHR TN 7 e AfSge #vs @ gt garg & Hfiar Ruié doa & &1

TierdTedt 3 <hl off fReprrd, USidl & s e & arrae

g H oid FHY & Tfeld 39 I M HRE i oleh U & TGUUT <l fAhrId G STl T8t & | QIR TN & SIgER, hRE™ 4
fAeher arel ugfiid Tt 3R grfer & ShRUT STHUTH & &5t # STsita THIfad gt 38T 8| Uy & idl H ey aiefl gHwnsii st
Aere Y aretor R ST 38 81

$9 ATl A gd H GSie! gRT a¥ 2013 # REM ot &g e o 31ee 3T 1T & $9 S1as]g HhRaTs 4 814 WX 81 o # G gAaTs &
IR TASIIE = ST T hl SHRITUTel! TR S STdTd §U Ied &R1d e o fAder faw &1 gemafies & 3 e & a6 sra™
# R aTHion & TTer S5eh R A T SravTd T U 7 3 AT8 § HREM &Y @left et & e aug far ok 39 a1
ifeh & srarg Fi
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Navbharat Times, Online News, 19/06/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source:
https://navbharattimes.indiatimes.com/state/bihar/nalanda/national-
human-rights-commission-sought-report-from-dgp-sp-within-four-weeks-

incident/articleshow/131838741.cms

hindi NewsstatebiharnalandaNational Human Rights Commission Sought Report From Dgp Sp Within Four Weeks
Regarding Nalanda maghara Stampede Incident

fagR DGP &R Areier SP @ IR Ttdrg # Rulé qera, HueT wieg &g § NHRC & 31 & gfa #ged & ggahu
Edited by: 3T[ATY $AR Uied | TAHRACE.HMH+18 Jun 2026, 11:25 pm IST

Nalanda News: g AraTfaesR ST 3 Soiidt 3iR ATeier & vad) &} ar gwdig & Ruld 7 &t &at 81 aie fSid & J9sT Wies
AT § ST AT 8| 9 HeAT A 3113 Afgernait & #id g1 78 ot

ATciar: foret & wereT fR¥d A ftaer A#fak # 31 A1 ot g WiGe i e i AT AFaTieR AT 3 7efikar & foar g1 s A fagr
& gfore HeTfaeres (Sehidh) gd Areiar & gferd sreftere (Tu) @l Aifed SRt R IR aaTg & +fiar fawga Rl Iuereer o a1 fAder
foar &1 31T A ST TmeT € o g1ed & 91 USRI gRT 39 ddh SRIT-RiT cheH 331U U ¢ 2T SIfval & e o sars &Y 71g 21

3T = 7Ef Rad

ST Sl it 7T PRI # STRIY @ 741 § fob 7t faer wicR & sigrget S v ofis 3wt o, wfch ofis =T ok gRen sawn
& gafe gasim gl fohg Y & fARRIdeRdt SiferaerT SoieT HHR T T & o Tmafie TR IR ATuRarg! sxdt 18, fSad RoT e
Sidt fRIfd 3 g3 SfR 3118 g AfgeTratl sl géHTeh Hid 81 75| e 3= 7T i &t gu 1

AHATERR ST # fRIrd

foremrad # ag it et T 8 o TeAT & T yufa 3 URATfad 3R ot e UemEes #efieRt SiR grem ael 1 ag1 e s @
IT| $H% HROT Al TRER 3R e & &= 7 g dean | gfold a1 i a1t 981 81 Fehl| fRIshraderdl & 38 uemafids fatherdn
dTd §T A i et Udf IseRarig i ol AT Y g1

frprIaeRat &t f3wis

TERT AFaTERR RN 7 3797 Fifed # I57 gford Jearerd iR fSar U § Ig TE e i el ¢ 1o 816 oh hRUN I Sfid &
folq o shed I31T 71T §, Uifed uRart st erm FgradT ueH <l 718 § den widsa | gt geArslt ht gRigh Ak o folg -t @
Y& U fhT ST 38 &1 fehradendl = ST & #ivT &Y @ o geT & faiy formiaR siferrRal ue sfFat &t Stareragl aa i iy,
ATIRATE! IR aTell oh [a%eg PIRATS Sl STY AUT Fehi o ST bl TR FHATAST SR 31T SALIh TRIAT IUcTee] g SY |

oHRIT oI &AT?
TRders & foh 31 AT ot AT fidet wid 7 G-Yo o SR SraHeh Al wiTes | 311a Afgetail <l #id gt 718 off | geT & 918 IR foiet
9Tieh Y ogR a1s TS oft| g1ed & IuRia HicR & e iR Heed & dek ff &g are 38 21 a1g § Hfar & Idared ofR usies &t
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e =g afafa 7 o= gre & o oft off



Dainik Bhaskar, Online News, 19/06/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.bhaskar.com/local/bihar/nalanda/news/bihar-human-

138227974.html

Hindi NewsLocalBiharNalandaNHRC Strict | Bihar DGP Nalanda SP 4 Weeks Report Demand

ofiqe arar @R & 8 @ Y Hid o1 AT AFaTieR ST O, fNgR & DGP 8fiR Areier SP & 7t Raié
ATeter 1 He ugat

Treier # & Aaer fidar Arar #@feR 7 didt 31 A1d &t wieg 7 ot 59 A | TR AFafIeR ST A el S AT § | ST
3 39 B8 ot A IR & g Agaeres ok Areiar & gfow srefteres oY Afed It o IR gual & iar Y 7 Frtars i Rurd
dJoe 6 gl

URME ek ATIRATE] & hRUT TS 8 ST

g1 § foh 31 AT ol AeeT sftaar Arar d@faR # pused iR WY +fig & SR Wi 79 718 o, fSraH 8 @l i /i gt 71 off, o
Siferepier AT off | 5 Tafer & ATciar Aaredt fieeh & Teatche sroter g 3 2 it i ST & U fAierid aof aers off, S 18 57
&I RN & G foR & faw @ mam

fRYeprardehat 3 SIRINT el eaT 39 iR gemafes fAthetdr Y 3tk Eiwd gu SR v fob 53 germa 3 /e i gran d 9
ATIRATE! SRelT | FeAT & gad Aoy TRER & Taie gferd a1 d-1d =181 oft, ariffeh gferr eik uemafes dame! st 36t 999 ATeiar
gexAeHa gAafid & Ia1 w8 Tyafa & R grem & o f3ar mam am

NHRC # fog o&a g

STTANT 3 T Y FefiveT Y A gU 39 AMATAHRT ol Secta HHT 3R I THFT & T ASgR gasild FAR & A1eqd &
ARl et us SIRY fokam| s A fAqer fou § foh fieprra &t wes ufd Areiar SP 3R fagR DGP @t wsit Simq|

3T aRE ARt 38 AT # g8 oh 3R 379 dch hl T8 hRaTs W 4 gl o Hiar a1 faega Ruld |id| 39 A1t ot IR gl &
1S SIERT RN & GHeT Hter & forg der farar sie)

IT-FIN ST 3R H3HTerst i 77T

fYemraaeRdt gatdhe sroter g A 50 R AT Y Teh I=T-T ST e, ATORATg 3R et st i STareag! ag e 31k
R Bt HRATE B 3 difed afkart & i games fag s 6 7 Fr &
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ETV Bharat, Online News, 19/06/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.etvbharat.com/amp/hi/bharat/arunachal-pradesh-
minor-domestic-worker-death-youth-body-apcya-alleges-extortion-seeks-
nhrc-probe-hin26061804555

ETV Bharat / bharat
STBUTEE | ATSTelT 8] TeTRIehT ohl Hid et # =431 718, NHRC & Sia & /i

STTUTAS TGS <hl ATSTICNT AT hl Hid o HelHI dTg Y SIRY THA 31T . feett & iaw qaria Fi Rale.
By ETV Bharat Hindi Team
Published : June 18, 2026 at 5:02 PM IST

T facel): Sreumad Uer # €Re] hTH e dTell 15 TTel hl THHT ASh! hl Hid & AHe = 741 H1g o foraT 8. Teh gar e 3 ey
TN & foh ATH ohl THT-GWRT et oh folQ AT T O ol ITE AaTfaeR ST (NHRC) & 9 o ®9 & ol ohl Tg 1R1h1ad & I
ot < ggu fora.

ISV UG ThAT JY THIFATLH (APCYA) 3 AR i THUGRYT & TUch & 3 STRIGT i ST i 77T i & fh 11 f3dsr 2025
Pl SO UGSl & sk QG deft (Lower Dibang Valley) fSi@t & A€ & @ight &t #id & a1g 39k Alfeles & Sidd dR R 3 @R
>0 fag 7mq &,

TS 7 SANT T I ST heq h 31t i & o ram Aenfeenr fRrenrad ot Tetd seddTer aafaiTd e o fag fomar mar o,

39 AT 3 Uge & <21 T T wiar o1, 19 NHRC 3 39 91 714 § [T S1ia § g< o or garer o gu RwRer & off f&
fohemR &t Hia & BTt ot Feger, Tds oik s & ufa daeefie s & fog amen didiens ot 9iv fear s

31d, APCYA o1 g1 g foh aterer Hifear ok gd 3@ ges difsat # difgd o fuar, afe’em™ wrerar (Lakkhimuni Chakma) 3R @ T 38 8
for mferes 3 3 @ vud R, Ogd @ 39 uRar &t 1.10 @Rg Tud A, STafes aTdht 1.90 @Rg vud shfdd dR wR 3ifer Sf3ar Taar
T3 gAa (AICSU) & Rieis dg aehmT ok Uk o= @faa oifid gehwT A 7@ faw.

& RIYT & Ig fofar ok 51 718 & o R St ufchan & aTeR 39 & @e-37 ol aoTg @ Jdeh fohelRY Y = fae Y anifRier & i
1T 3T 8.

APCYA & 3rezret &4 g aohmT & Hatfaes, AICSU 3 a1g # omRiul Y Sifa & foiw wes sifaRes g svadt s=rg ok difga frar & fifsat
# fahg Y grat ot @TRST @ 34T, 3614 e foh 59 ave fi prars & fAsaerdr &t o oft w=iife Tre s & It & e SrRia
&Y gTelt Atk T ST e 3@ .

NHRC & &@eT chl AT &hed §U, APCYA = 3IRIY T feh 3R Td &4 &, dt Teh ATaTenT BReg Aeherl &ht Hid & s A | =g &
Ak Bl T et Y AL B Teelt 8. TS 7 PeT IS A T 52 A7 o1 g oft -3 g H gafAsT F g@e § Gohat & iR
STATeeg! @l T R GehdT &.

g% 31eTaT, APCYA 7 anfefer & & e gl & 3 aal 6l sl & IR # Jg1 AT oft S8 & 7 e & & & 971d &.
e A far foh T8 Amel sl [Ast dR W Ruer &t sig it whifier T8l d @l Ak Aehl § SR dTeT Hoige) 3R 2MYUT & =5k <t
SR TG Gehl &.
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TS = gg Y Iarat <1 foh SR ag Arfad gt it ¢ fob AranfaehR RAeeH o Terd &I Sidd diR IR SR gyl & fog fohar s
QT &, al 3a9 Yifsdi i & et 3R Saradg! gAfead e o fg IH1Q 7Tg G & @Rl T ¥RIET hH 8l Hehdl &.

&y f&g TehAT 7 Fel, "APCYA 3 NHRC & 3rRie forar & foh a8 o71a= ST Uit & SIRY SR bl 579 g3 e 3R 39k Ad ISl &
TR TR, 39 AH Gl foheMRT Sl Hid 6 uger & 2ifd &Y 78 SIra & a1y CBI &l A7 3."



DATE CHANNEL | TIME |DETAILS DURATION| PROGRAM AUTHOR PERSONALITY
18.06.2026 | Gulistan 18:00 |India Raises Human Rights Concerns in Pakistan- | 04:49 Min Breaking Abc
News Occupied Kashmir at UNHRC News
18.06.2026 | ETV Telugu | 19:00 |Hundreds of Kashmiri people living in the United | 01:31 Min Breaking Abc
Kingdom staged a major protest outside the News

British Parliament in London, raising concerns
over alleged human rights violations in Pakistan-
Occupied Kashmir (PoK).

The protesters strongly condemned the actions of
Pakistani security forces, including the army and
paramilitary units, and called on the international
community to take notice of the situation.
Demonstrators demanded justice, protection of
civil rights, and greater international attention to
the challenges faced by residents of the region.

The protest highlighted growing concerns among
members of the Kashmiri diaspora regarding the
political, social, and humanitarian conditions in
PoK. Participants urged global institutions and
human rights organizations to ensure
accountability and safeguard the rights of affected
communities.

Page 1 of 11




18.06.2026

Aaj Tak

19:00

5139 & d<d BT Icl! Delhi H Il Bl dihr]

DT Gy FS1 AT
33! 5
m%,%qﬁwwﬁgﬁqmaﬁ?a

o1 mifcre Wt e 8| ST & e gan fe
S-S | & T I fe et A SIrdm AT
3R fibR fA:TaM (Childless) Couples P TRAC
B IHT TieT fHar ST o7l

11:06 Min

Breaking
News

Abc

18.06.2026

Republic
Bharat

10:45

Child Trafficking Racket Busted in Delhi: 5
AqoId S SRIHG!

faeelt gfera = Taold s=il &) WRie-WRIsd R
1ol U &1 g Sfthidh Rifgdhe &1 Hehle
a1 8. 3% UR 9 Ui aold 5= k1S §U

" gferd A sl dab Rifgde 12 e &t
IRUAR fa .

Ay

02:26 Min

Breaking
News

Abc
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18.06.2026 Bharat 16:20 [Rajasthan ¥ Delhi I §=dl &l WRIG-HRIBT hT | 04:02 Min Breaking Abc
Samachar REINISIN qﬁm 4 13 RG] 1 galran News
ST Tt H TaelTd goii Bl TWiG-hRIed
mﬁ ard qaﬁ I3 3R wﬂ%—d &Emmﬂn iR
3g. feeht
% ﬁﬁ‘s' % e a—e'?r BRATS
mﬁ K \mﬁﬁm‘r CARTRLTIN ﬁm B, forH
T ST YTferenT, e 3R gl B
T aret uRaR oft =nfire %‘ PNREES]
ﬁﬁehﬂlﬂ 5 qREH st (Fo e =R
Aea g vyt et
ﬂrﬂzn:r nwu%msﬁvwwﬁ»—cngaﬂ T,
18.06.2026 |  Punjab 13:00 |Delhi Child Trafficking: Tqeell H HId TEhR 03:19 Min | Breaking Abc
Keshari e BT USBIRnN 13 R IRER News
18.06.2026 | Kalinga TV | 11:10 03:25 Min Breaking Abc
Balianta Mob Lynching Case: Justice Yet to Be News
Served Despite a Month-Long Wait
18.06.2026 | Kalinga TV | 14:00 03:40 Min Breaking Abc
Odisha CM Suspends IPS Officer Dayal Gangwar News
Over Balianta Lynching Row
18.06.2026 | ABP Ganga | 17:00 [UP : Santkabirnagar H I dRTe IR gdb bl 02:45Min | Breaking Abc
‘IC'('-I HICh BT, HT §dTdl, STTSHT, HS bl News

qd’r%adqulwmﬁ@smml & foRly B
A T dh Bl YRGR AR
gwww TS | ATHET SRART YT
%%aﬁ%ﬁm@m%mﬁméﬁ%
e 3RIUT BRIR g1 171 8T & §1G ST d
T §ard |
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18.06.2026

ABP News

16:20

UP H 7Tl HlIch bR g, ATl bl el
qd’r%ﬁaﬁwwﬁww-vﬂg‘aﬂ
T 371 § | 1 dRTg IR T HIeax gl &

T YR T g3 | AT = TIUTY Y
Wﬁmm%wa"r%sﬁ@?ﬁm%
ST R T & gferad &1 AT &1 7T 8|
3R & e &A1 Ue 2ret 99RIE § AIRR
ﬂmi%djﬁaﬁaaﬂws‘rwm,m
s e URaR & [Hd! I & A1 S8le
P IR H T UT TH 3G 7 3 TP YTUS
AR fear o1, 33 1 9ed o1 & T TFaR Id
TIRR 309 YT} & 1Y ABaRTR o IR
YT 3T H §Y IRTE TR UgdI, 3RY § fb
I YRER AR ¥ 3 &1 7T e faar
fSo@ Iga! Aid 81 75 | §9 UeT & 18 |l
D1 e SH1 B 7S, AT AT A RIS
GO U ST @ &f | GRaErd & &G & SRIUT

02:34 Min

News

Abc
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18.06.2026

Indian
Express

18:00

Balianta Mob Lynching: Mohan Majhi Suspends
Home Dept OSD Dayal Gangwar

In a swift and major administrative intervention
following the horrific Balianta mob lynching case,
Odisha Chief Minister Mohan Charan Majhi
ordered the immediate suspension of Dayal
Gangwar, Officer on Special Duty (OSD) in the
Home Department. The action comes after severe
public outrage over the brutal mob attack on
Soumya Ranjan Swain. Acknowledging
administrative gaps and lapses in handling the law-
and-order situation, the Chief Minister’s Office
reiterated its zero-tolerance policy toward official
negligence. This decisive crackdown aims to
ensure accountability and deliver justice swiftly in
the escalating lynching controversy.

07:06 Min

Breaking
News

Nishant

18.06.2026

TV9
Bharatvarsh

14:30

Bribery Allegations Against DySP

-The Lokayukta has registered an FIR against
DySP Maheshwar Gowda and Constable
Basavaraju following a woman's complaint
alleging a demand for money in connection with
an atrocity case. The investigation is now
continuing based on available evidence, including
an audio recording.

13:15 Min

Breaking
News

Abc

18.06.2026

Kalinga TV

19:20

Patient died due to medical negligence in Angul,
family gherao hospital

02:23 Min

Breaking
News

Abc

18.06.2026

V6 News
Telugu

10:20

Tragedy Pregnant Women Incident at Kothagudem

04:31 Min

Breaking
News

Abc
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18.06.2026

India Today

15:00

Cleric Claims Hindus Are Not In Majority; Sparks
Row Over Remarks On Dalits, Tribals, And
Tamils

-A major controversy has erupted following
remarks made by a prominent Islamic scholar and
member of the Muslim Personal Law Board at a
recent conclave. The scholar asserted that Hindus
do not constitute a majority in India, arguing that
demographics have been misunderstood. The
speaker claimed that groups such as Sikhs,
Buddhists, Christians, Dalits, tribals, Tamils, and
Lingayats should not be categorised as Hindus.
Additionally, the cleric stated that Hindus are split
into secular and fascist categories, suggesting that
both segments ultimately harm their cause. These
remarks have drawn sharp criticism, with
representatives of Hindu organisations viewing
them as an attempt to divide the majority
community.

04:26 Min

Breaking
News

Abc

18.06.2026

ABP News

13:00

GITd 3G 1 6l IR YerT YAPER AR
gt & ahdRTR T @ o faR1e A
qgwww gdh Bl YRGR TIRIART

TN R &l 8. AT SRE Y17 &

¥ U IR FTE. T BT 3T 23 ¥ SIC

RIUT TR 1 T,

Y YIRS IRETd & §I6 3T H 91 tha

1. G & 916 TR SR SThIfRId ArEon 3

=79 B TSP UR 3G Tl g1 fovar, gferd 3

B! TRIGHd & dIc Xd Bl Hce! H dd

UReHTEH o oy A faan &,

02:48 Min

Breaking
News

Abc
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18.06.2026 | Republic 11:15 |Child Trafficking Racket Busted in Delhi: 5 02:36 Min Breaking Abc
Bharat AqolId §od SRIHG! News
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18.06.2026 17:00 01:35 Min Breaking Abc
Kalinga TV How Constable Soumya Ranjan’s Death Led to an News
NHRC Probe and an IPS Officer's Suspension
18.06.2026 | TV9 Telugu | 11:20 [Kesineni Nani Complaints To NHRC On 01:00 Min Breaking Abc
Vijayawada Police News

-In a major political and legal move, senior
political leader Kesineni Nani has written an
official complaint letter to the National Human
Rights Commission (NHRC) against the
Vijayawada Police. In his letter, he raised serious
concerns regarding the high-handed behavior and
alleged human rights violations by the local police
department. He urged the central commission to
immediately intervene, initiate an independent
inquiry, and take strict action against the
responsible police officials to ensure justice.
Watch the video for the full details of the letter,
the specific allegations raised, and the ongoing
political reactions in Andhra Pradesh.
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18.06.2026 | NTV Telugu| 16:20 |Kesineni Nani Files Complaint to NHRC Over Sai | 13:14 Min Breaking Abc
Krishna Case News
-Former MP Kesineni Srinivas lodged a complaint
with National Human Rights Commission
(NHRC) on the custodial death of Gade Sai
Krishna and cremation of his body in a clandestine
manner. The ex-MP went on to demand a judicial
inquiry and suspension of the Vijayawada police
commissioner.
18.06.2026 | Thanthi TV | 13:48 |Kesineni Nani Files Complaint with NHRC Over 02:45 Min Breaking
Vijayawada Sai Krishna Lockup Case News
18.06.2026 | ABN News 10:42 |Vijayawada Rowdy Sheeter Case: The case of the | 03:14 Min Breaking Abc
mysterious disappearance of Vijayawada rowdy- News

sheeter Gade Sai Krishna took a significant turn
on Thursday after I additional judicial magistrate
of first class court directed authorities to preserve
all CCTV footage recorded at Krishnalanka police
station between May 1 and June 1, 2026.

Acting on petitions filed by Sai Krishna’s mother,
Gade Vijayalakshmi, the court ordered police
officials to protect and safely store hard discs,
DVRs, NVRs, servers and all electronic storage
devices containing footage from cameras installed
in and around the police station. The court also
directed officials to submit certified copies of the
electronic records for safe custody.
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18.06.2026

News18 Odia

11:41

Balianta Mob Lynching: Mohan Majhi Suspends
OSD Dayal Gangwar

In a swift and major administrative intervention
following the horrific Balianta mob lynching case,
Odisha Chief Minister Mohan Charan Majhi
ordered the immediate suspension of Dayal
Gangwar, Officer on Special Duty (OSD) in the
Home Department. The action comes after severe
public outrage over the brutal mob attack on
Soumya Ranjan Swain. Acknowledging
administrative gaps and lapses in handling the law-
and-order situation, the Chief Minister’s Office
reiterated its zero-tolerance policy toward official
negligence. This decisive crackdown aims to
ensure accountability and deliver justice swiftly in
the escalating lynching controversy.

12:03 Min

Breaking
News

Abc

18.06.2026

OTV News

18:00

IPS Dayal Gangwar suspended, soumya case.
-Dayal left the job, he used to call Soumya for
massage. Big update in the Balianta Soumya death
incident. Senior IPS Dayal Gangwar has been
suspended. On the instructions of the Chief
Minister, Dayal Gangwar, who was working as
OSD in the Home Department, has been
suspended. The allegations of Soumya's family
had raised suspicions about the ADG. It is
expected that steps will be taken as per the
investigation of IPS Arun Bodra and NHRC. This
is a difficult time for Soumya's family.

10:45 Min

Breaking
News
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18.06.2026

OTV

10:30

CM Orders Suspension of ADG Dayal Gangwar
Over Constable Deployment Allegations

-Odisha Chief Minister Mohan Charan Majhi has
directed the suspension of ADG Dayal Gangwar
following a confidential report submitted by the
Director General of Police to the Home
Department based on a Crime Branch inquiry. The
report alleges that Gangwar had engaged eight
constables, including deceased GRP constable
Soumyaranjan Swain, in personal and household
duties at his residence.

07:18 Min

Breaking
News

Abc

18.06.2026

OTV

14:00

Gangwar Suspended Amid Soumya Murder Case
Controversy

-Odisha Chief Minister Mohan Charan Majhi has
directed the suspension of ADG Dayal Gangwar
following a confidential report submitted by the
Director General of Police to the Home
Department based on a Crime Branch inquiry. The
report alleges that Gangwar had engaged eight
constables, including deceased GRP constable
Soumyaranjan Swain, in personal and household
duties at his residence.

10:56 Min

Breaking
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